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reoeatly fioasidaMd i>y the Deptrt* 
mental Promotion Committee for the 
Jitaior A dm ii^« tiv»  Onde (Juaior Settle) 
of the Central lofcnrmation Service it was 
obMXved that there was a  procedural defect 
in reviewing/cotmter signing the confiden
tial reports of certain officers. These facts 
have been brought to the notice of the 
Union Public Service Commission whose 
advice in the matter is awaited. No 
enquiry has been initiated, nor do Oovorn- 
m«nt feel the need for any such enquiry.

Persons Departed from Eastern States
to Pakistan on Charges of Espieiiage

2478. SHR( BIRENOER SINOH 
R A O : Will the Minister of HOME 
a f f a ir s  be pleased to state:

(a) the total number of persons 
deported from Assam, West Bengal and 
other Eastca-n States to PakisUin during 
the last three years on charges of espion
age; and

(b) the total number of such persons 
who have been arrested from 1st March, 
J971 to 15th November. 1971 after the 
iilegal entry into India and the action being 
taken against them?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIROHA):
(a) and (b). One person from Assam and
7 from Meghalaya, arrested on suspicion 
of being Pak spies were deported to 
Pidcistatt. during the last 3 years. None 
of dtem were found to have reentered 
during the period from 1st Marsh to 1 Sth 
November, 197],

No person was deported from Bihar, 
M ani^r and Nagaland.

Information in respect of West ttengtV 
and NEFA is awaited and will be laid on 
the Table of the House.
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Overstay of Pak. Nationals exdnding 
Pak. Inflltrators in India

2480. SHRI HARI SINGH :

SHRI M. RAM GOPAL 
REDDY:

Will the Minister of HOME AFFAIRS 
be pleased to sta te :

(a) the number of Pakistani natkuials 
exdudiiv Pakistani infiltrators overstaying 
in India without Government's pcmitsion; 
and

(b) the steps taken by Government 
to send them back?

THE MINISTER OF STATE 04 THE 
MINISTRY OF HOME AFFAIRS 
(SHRI iC.C. PANT): (a) 7,978 as on
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30th June, 1971. This figure ddes not 
inc^ude information in respect of Jammu 
& Kashmir, Punjab, West Bengal and 
Nagaland, which is bring collectod and 
will be laid on the Table of the House.

(b) Action including prosecution and 
deportation, as may be appropriate, is 
taken according to the law relating to 
foreigners. l.o»k-out notices arc issued 
in respect of those who go underground 
and efforts are made to trace and deal 
with them according to law.
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